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CENTRAL AOPIINISTRATIVC TRIBUNAL
PRINCIPAL BENCH, NEy DELHI

OA NO* 2641 OF 1993

Nm Dslhi the^ Day of Dacanbar, 1994

Hon'bla nT«S*R«Adi^a, nenbar(A)

Shri P.K.Kumaran
Director General,
Defence Cstatea

Ministry of Defence
R»K«Puram
New 08ihl.i10 066

(By Aduocatet Shri R.P.Obaroi)

Versus

.Applicant

Union of India through five of
its functionaries

(By Advocate! Hrs R«K.Chopra)

t,«,Re8pandents

3U DGEHENT

Hon bis nr.t,R. ADIGC, nEPBER(A)

1. I have heard Shri R.P.Oberoi for applicant and Sat. R.K.Chopre

for respondents.

2. The only surviving grievance of the applicant appears to be non..

reinburseasnt of the clain of Rs. 9,500 on accout of angiogrsphy done

on 27.11.1992 preceding and concomitant to a by^-pass heart surgery

performed upon him on that date.

3. According to the applicant, he undecwant a by-pass haart surgary

on 27.11,1992 which was preceded by an angiography. The private hospital

where the operation was performed, billed him a total^sum of Rs.1,05,0Q0/«

as a package deal, which Included Rs. 9,500 for the angigraphy, as against

which the applicant claimed reindsursemant of Rs. 74,500/« including

Rs. 9,500 for the angiography, of which the respondents have reimbursed

the applicant to the tune of Rs. 65,000/-, excluding Rs. 9,50C/- paid

by him for the angiography. The respondents averred that In the absence



of •vidanc* fumishad by the applicant that

(i) the private hospital whara tha heart by—pass aurQary

was perfornadf had actually conductsd an agiopraphy

on 27,11,1992 and,

(li)the applicant had paid that hospital this sum of

money for the angiography,

it is difficult to reimburse the applicant for the sum of Ra, 9,500/-

incurr^ by him for the angiography.

4, This OA is, therefore, disposed of with the following directionsj-

(i) if the applicant obtains a certificate from the private

hospital where the heart by-pass surgery was performed

on 27,11,92 that (a) they had actually performed angio

graphy on the applicant just preceding and concomitant

to bhd by-pass heart operation conducted on 27,11,92

which was essential for the conduct of the operation mA

(b) the applicant had actually paid a sum of Rs, 9,50C/-

to the hospital authorities for the angiographyi the applicant

may file a representation to Respondent No.2 The Director

General of Health Services,

(ii) Upon receipt of the representation supported by the above

mentioned certificate, the respondent No,2 will consider the

same and arrange to rsimburse the applicant for the angiography

expenditure incurred by him, to the extent admissible,after
that

fully satisfying himself mt. such a reimbursement in full or

part, is fully in accordance with the extant rules and instructions
on the subject, and further satisfying himself that this sum

of fe, 9,500/- is not covered by tha te, 65,000/- already

reiaA)ursed to the applicant;

(iii)If the respondent No,2, after considering the matter, holda

that reimbursement of this ib. 9,500/- is not admissible to

the applicant in full or in part, he wHi record reasons for

the same under intimation to the applicant;

mm



(iv) Th«a« dircctiona ahould ba inplanantad within 3 non^

from tha data of receipt of a copy of thia Judgamant*

5, If any griavanca atill aurvivea thereafter» it will be open to tha

applicant to agitata the matter afraah* in accordanca with law* aftar

axhauating departmantal ranediaa available to him, if ao adviaad.

6, No costa.

7, This fM is dispoaad in tarma of tha directions givan abova.

(S«R.AOIG^
fCPBER (A)


